NATIONAL COMPANY LAW TRIBUNAL

BENGALURU BENCH

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 24.03.2021
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ORDER

Heard Shri Ajay Shankar, Learned Counsel for the RP and Ms. Anagha Nair
Learned Counsel for the Applicant in I.A No. 134 of 2020. The Learned Counsel
for the RP submits that the Hon’ble High Court of Karnataka has already passed
an order on 04.03.2021 and the same is placed on record. As per the directions of
the Hon’ble High Court of Karnataka, the State Government has filed an
application numbered as I.A No. 85 of 2021 which is listed today. The Learned
counsel for the Applicant in I.A No. 85 of 2021 is directed to serve copy of the I.A
to the Respondent/RP. The Learned Counsel for the RP requested time to file his
objections. Therefore, the Learned Counsel for the RP is directed to file his
statement of objections to the I.A within two weeks duly serving the copy on the
other side. Post the case on 08.04.2021 along with all other I.As.
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